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The House reassembled after lunch 
at thirtysix  minutes past two of the 
clock,   THE      VICE-CHAIRMAN 
(SHRI      SHANKAR      DAYAL 
SINGH) in the Chair. 

SHORT DURATIONDISCUSSION 
SITUATION ARISINGOUT     OF    
THEGOVERNMENT'SDECISION 
TO IMPLEMENT  THE  RECOM- 
MENDATIONS OF THE MANDAL 

COMMISSION—Contd. 

THE VICE-CHAIRMAN 
(SHRI SHANKAR DAYAL 
SINGH): Before we start the debate 
I want to say 

 
SHRI V. GOPALSAMY: 

Mr. Vice-Chairman, I am thankful 
to you for giving me this opportunity 
to participate to this important dis- 
cussion. I am proud to participate 
in this debate as I belong to a State 
which has been spearheading the 
cause of Backward Classs for many 
decades; I am proud as I belong 
to a movement which has been 
pioneering the cause of Backward 
Classes since 1912, a movement 
which has recently celebrated its 
Diamond Jubilee. Of course, the 
greatest champion of social justice, 
Thanthai Periyar, was a staunch 
lieutenant of the Congress Party. 
But when he moved a resolution in 
the conference at Kancheepuram 
for communal representation and 
it was opposed and defeated, 
he had to leave the Congress Party, 
Today in the morning I was listening 

with rapt attention to the speeches 
made by my esteemed colleague, 
Mr. Atal Bihari Va payee, and others. 
The question of economic criteria 
was put forth and is being echoed 
today in some quarters. Here it will 
be pertinent on my part to quote 
the evidence given by important 
persons, eminent persons, before 
the Mandal Commission itself. 
I am quoting from page 45 of the 
Mandal Commission Report. Here 
is an eminent person who gives his 
opinion as evident before the Man- 
dal Commission. I quote: "The 
acceptance of economic criteria 
would give a setback to other back- 
ward classes." 

"The lists of OBC already 
drawn up by several State Govern- 
ments have been, in most cases, 
already tested. He was also of the 
view that in addition to reservation 
at the time of initial recruitment, 
there should be three to four per 
cent reservation for promotion 
posts also." 

Who is this eminent person who 
is saying this? 

THE MINISTER OF STEEL 
AND MINES WITH ADDI- 
TIONAL CHARGE OF THE 
MINISTRY OF LAW AND JUS- 
TICE (SHRI DINESH GO- 
SWAMI) : He is sitting just in front 
of you. 

SHRI   V.   GOPALSAMY:   He 
is the champion of the backward 
classes, the then Law Minister of 
this country and the Leader of the 
Opposition today, Mr. Shiv Shanker. 
It is this statement, Sir. It has come 
from the very core of his heart. 
I would applaud and appreciate 
him- because what he had stated 
that day in his evidence before the 
Mandal Commission has come from 
the bottom of his heart. With re- 
gard to economic criteria, some 
people who are confused them- 
selves have purposely tried to con- 
fuse others also.     I would like to 
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know one thing from the Opposition 
benches. What is the official view 
of the Congress(I) Party on this? 
Are they for economic criteria or 
not? They should spell it out very 
clearly because Mr. Rajiv Gandhi, 
the President of the Congress(I), 
has stated that he is for economic 
criteria. So, they say, "economic 
criteria". I would like to pose one 
question to them. Would the 
Cdngress(I) leaders come forward 
and state publicly in the State 
of Tamil Nadu that economic cri- 
teria should be imposed? Have 
they got the audacity and guts to 
say that? No. They would 
not say, they would not dare. But 
Mr. Rajiv Gandhi is stating that 
economic criteria should be intro- 
duced. When you give concessions 
to the backward classes, when you 
give job opportunities to them, you 
oppose and say that economic cri- 
teria should be implemented. But 
the then Law Minister, Mr. Shiv 
Shanker, himself had stated before 
the Mandal Commission itself in 
his evidence something which is 
against the economic criteria which 
has come from the core of his heart. 
They say that economic criteria 
should be taken into account. I 
would Ike to know whether they 
are prepared to say that it should 
should be taken into account as far 
as the Scheduled Castes and Sche- 
duled Tribes are concerned. They 
say, "No". If they say "No" if 
the Congress(I) Members say 
that economic criteria should 
not be taken into account in the case 
of the Scheduled Castes and Sche- 
duled Tribes, then why do they say 
that for the backward classes? I 
would like to ask the Members 
belonging to the Congress(I), who 
have go! sympathy for the back- 
ward classes who have been op- 
pressed lor thousands of years: If 
you say that economic criteria 
should not be applied to the Sche- 
duled Castes and Scheduled Tribes, 
then why do you say that it should 
be taken into account in the case of 
the backward classes? Sir, I would 
like to know whether the Congress(I) 
Party is prepared to make a statement 

 in the State of Tamil Nadu or in 
the State of Maharasthra or in 
the State of Andhra Pradesh that 
the Mandal Commission Report 
should not be implemented. I 
would like to know whether the 
Congress(I) Party has ceased to be 
a national party and become a re- 
gional party. Is it a national party 
or a State party? Why are you 
adopting double standards? You 
speak in one voice m Tamil Nadu 
and in a different voice in Delhi. 
That is why, I think, an 
honourable Member of the other 
House is going on a fast unto 
death. For what? That is what 
they should spell out. They should 
spell out their policy very 
clearly. Would they say that the 
Mandal Commission Report should 
not be implemented? I can accuse 
the Congress(I) Party that they were 
not prepared to implement the Man- 
dal Commission Report, that they 
were not prepared to give justice, 
a new deal, to the backward classes 
and that is why for eight long years 
the Mandal Commission Report was 
gathering dust. Here the Parliament 
witnessed a historic occasion on 
the 7th August 1990, when the hon. 
Prime Minister of India announced 
that the Mandal Commission Report 
will be implemented. It is a red 
letter day. But today a member 
of the Congress Party, a former 
Minister, says: he has to reverse 
the decision, reconsider the deci- 
sion, announced on the 7th August. 

Sir, the chief of the Karnataka 
Congress Party says that he is against 
the implementation of the Mandal 
Commission Report. What about 
Maharasthra, because Mr. S.B. 
Chavan was telling that the agitation 
is taking place only in the non- 
Congress(I) ruled but not in the 
Congress-ruled States. What is 
the reason? 
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[Shri V.   Gopalsamy] 
Sir, the backward class movement 

has got its impact in the southern 
Statein Andhra  Pradesh, Kerala, 
Karnataka    and Tamil Nadu, and 
also  in  Maharasthra.        So  there 
cannot be an agitation against the 
Mandal  Commission.   They do not, 
therefore,   open their mouths thore. 
But  in  the  Hindi  belt they  come 
and  support  the  agitation.        Sir, 
when the previous Government    of 
Tamil Nadu introduced the economic 
criteria, nine thousand income cei- 
ling, the Congress Party, along with 
the DMK, opposed  the   announce- 
ment   of   the   then     Government. 
Now, here they come, their leader 
comes and  advocates  in the  other 
House of Parliament: they are for 
economic     criteria.   It  is  nothing 
but hypocrisy.      It is nothing but 
double standard.    Sir,    if the eco- 
nomic  criteria have to be taken into 
consideration—Mr.   Mandal himself 
was very careful—I would   say that 
the    Members      who    have    not 
thoroughly   read the   Mandal Com- 
mission Report, are confusing others. 
The  Mandal Commission     Report 
is very   clear.   Mr.     Mandal   has 
taken into   consideration,   when he 
was   enlisting   the   backward   class 
list, this factor also along with social 
and  educational backwardness. 
I quote from page 52, para 11.23: 

"As a result of the above exer- 
cise, the Commission evolved eleven 
'Indicators' or 'criteria' for deter- 
mining social and educational back- 
wardness. These 11 'Indicators' 
were grouped under three broad 
heads, i.e. Social, Educational and 
Economic..." 

Under the heading 'Economic'— 
I quote again: 

"Castes/Classes where the average 
value of family assets is at least 
25 per cent below the State average. 

Castes/Classes where the number 
ol families living in Kuccha houses 

 

is at least 25 per cent above the 
State average. 

Castes/Classes where the source 
of drinking water is beyond half 
a kilometer for more than 50 per 
cent of the  households. 

Castes/Classes where the number 
of households having taken con- 
sumption loan is at least 25 per 
cent above the State average." 

(Time bell rings) 

Just now I have started my 
speech. And you are ringing the 
bell. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): No, 
no, You continue. Only I was 
seeing your time here. Therefore, 
I was only giving you a warning. 

AN HON. MEMBER: It is, 
only a friendly warning. (Interrup- 
tions). 

SHRI   V.   GOPALSAMY:   So 
this factor be also taken into consi- 
deration. 

Sir, some people advocate merit 
theories. What is merit ? Here in 
this country there are three great 
Epics: Ramayana, Mahabharata and 
Bhagwat Gita. Who was Valmiki, 
the author of Ramayana ? Who 
was he ? He was a hunter. He 
belonged to a backward class. Who 
was the author of Mahabharata ? 
Vyas. Who was he ? A fisherman. 
He belonged to a backward class. 
Who was the author of Bhagwat 
Gita ? Krishna, a Yadav—another 
backward class. What is your theory 
of merit ? What do the backward 
classes lack ? They lack the op- 
portunity. All these years they were 
denied the opportunity. And for the 
first time the National Front Govern- 
ment opened the doors of op- 
portunity.  Now,  you.  raise  a hue 
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and cry about merit. Sir, there was 
another type of reservation all these 
years. People belonging to the back- 
ward classes could not enter certain 
areas. That is why Ekalavya had 
to lose his thumb and Sambuka 
had to lose his neck. It is because 
they had encroached upon the areas 
of reservation where the backward 
class people were denied permission. 
Therefore, Ekalavya and Sambuka 
had to lose their thumb and neck 
respectively. Today the times are 
different. Nobody can cut the thumb 
of Ekalavya. But there are people 
who are instigating the agitation. 

Sir, they say that this caste 
factor should not be taken into 
consideration and only merit factor 
should be taken into consideration. 
They put forward- this concept 
against the backward class people. 
But I would like to ask one question. 
If a man coming from the Scheduled 
Castes, Scheduled Tribes or Back- 
ward Classes becomes a master in 
religious concepts and agamas, 
would these people permit him to 
go into the garbha graha and become 
an archaka ? Then they will say 
that since he is from the Scheduled 
Castes or from the Backward Classes, 
he cannot enter that place. They 
will not talk of merit. They will 
say that because he comes from 
a particular caste, he cannot perform 
such poojas, It is nothing but hypo- 
crisy. If you talk of merit, would 
you permit these people to enter 
the garbha graha and perform the 
poojas ? 

They say that the implementa- 
tion of the Mandal Commission re- 
port will not solve the unemployment 
problem. We are not of the view 
that the implementation of the Man- 
dal Commission report will solve 
the unemployment problem. 

SHRI M. PALANIYANDI (Ta- 
mil Nadu): You put these questions 
to the Janata Dal. 

SHRI V.  GOPALSAMY: You 
are from Tamil Nadu. You are for 
the backward classes. I know that. 
You are a good man. You are 
for the backward classes. You are 
from the Tamil Nadu Congress. 
You cannot speak against the Back- 
ward Classes. Even Mr. Rajiv Gan- 
dhi cannot speak there. 

SHRI   M.   PALANIYANDI:   I 
want to clarify one thing. You 
asked whether we would come 
and tell the people about our All- 
India Congress Committee Resolu- 
tion. Definitely we will go and tell 
the people. 

SHRI V. GOPALSAMY: Would 
your Vasant Sathe go to the Marina 
Beach and say that we have to 
withdraw the Mandal Commission 
report or otherwise I will observe 
a fast unto death ? {Interruptions) 
It is nothing but hypocrisy. (Inter- 
ruptions). 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): You 
please continue your speach. 

SHRI V. GOPALSAMY: You 
are from the Backward Classes. I 
know that you are a good man. 
I am not speaking against you. 

{Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR    DAYAL    SINGH) : 
Please take your seat. I am not 
allowing anybody to interrupt. (Inter- 
ruptions) Mr. Gopalsamy, please 
don't get agitated. Continue your 
speech. 

SHRI S. JAIPAL REDDY: They 
are supporting the Mandal Com- 
mission but Rajiv Gandhi is opposing 
it. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) : 
Let him complete his speech. 
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SHRI V. GOPALSAMY: Sir, 
they are not beggars to get some 
doles. They should have a proper 
representation in the power structure. 
That is the point. They should 
have a say in all branches of power 
structure and in all classes of the 
bureaucracy. But that has been 
denied to them all these years. This is 
our demand. 

Sir, if we consider just one of 
the recommendations of the Mandal 
Commission, we would clearly un- 
derstand how unfair the opportuni- 
ties have been for  the  Backward 
Classes,  the  Scheduled  Castes  and 
the Scheduled Tribes in the Central 
Government employment. The num- 
ber of Class I officers in the Finance 
Department of the Central Govern- 
ment is 1008. If 22.5 per cent had 
been   reserved   for   the   Scheduled 
Castes and Scheduled Tribes, then 
the  number   of  employees   should 
have been 227.  But only 66 have 
been appointed. If 27 per cent had 
been reserved for Backward Classes, 
then 272 should have been appointed. 
But now  only  one  has   been  ap- 
pointed out  of 1,008  in this  one 
department itself. The Upper classes 
have already secured 941 jobs. That 
is   why,   Sir,   the   Class   I   officers 
had the  guts and the  audacity to 
challenge the Constitution itself. They 
say,   the   very   reservation   system 
itself should be abolished, the re- 
servation for the Scheduled Castes 
and  the   Scheduled   Tribes   should 
also be abolished. What amount of 
audacity have they got to challenge 
the  Constitution,  to  challenge  the 
Parliament ? Today, Mr. Vajpayee 
was making a very good  speech. 
He  was   praising  Ambedkar   also. 
Sir, we are celebrating the Centenary 
of Ambedkar. But the Class I offi- 
cers have got the guts to say that 
the entire reservation system should 
be   abolished.    I   urge   upon   the 
. Government to take immediate ac- 
tion against these people. When the 

Members of Parliament passed the 
laws, the Constituent Assembly fra- 
med the Constitution, these officers 
have got the guts to challenge the 
Constitution itself. I would say 
that these people should be put 
behind bars. The Government should 
take disciplinary action against these 
people. 

Sir, they say that the Supreme 
Court has to give the verdict. I do 
not want to say anything about the 
verdict to be given by the Supreme 
Court.  But  as  on  date,  in many 
States,   the   reservation   facility   is 
enjoyed   by   the   people,   by   the 
Backward Classes by more than 50 
per cent. In our State, it is 69 per 
cent. So, when the people are en- 
joying   the   benefit   already   in   so 
many States, how could a Supreme 
forum go against it when the facility 
is already enjoyed by the Backward 
Classes ? Sir, hypothetically, I say 
that  if it  is  strick  down  by the 
Supreme Court, what will happen ? 
What  happened in  the year  1951 
when the Communal representation 
was   given   by   the   Madras   State 
Government ? It was  challenged in 
the court. It was struck down. Then 
Thanthai Periyar and Arignar Anna 
stood shoulder to shoulder.  Tamil 
Nadu was in upheaval. There was 
agitation.   That  brought  the   First 
Amendment   to   the   Constitution. 
This is fact stated by Pandit Jawahar- 
lal   Nehru.   I   quote:   "You   know 
what was the immediate cause for 
bringing  the  First  Amendment  to 
the   Constitution.   You   all   know 
that there are certain happenings in 
Madras State which led us to make 
this   Amendment."   What   does   it 
mean ? Because there was agitation, 
Pandit  Nehru  said  that  the  First 
Amendment  was  introduced.  Sup- 
pose, if the Supreme Court   says... 
(Interruptions) 

SHRI S. K. T. RAMACHAN- 
DRAN: Why don't you take the 
name   of  Kamaraj ?   He     was... 

(Interruptions) 
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SHRI V. GOPALSAMY: I have 
got respect for Mr. Kamaraj. At 
that time, Kumaraswamy Raja was 
the Chief Minister. 

(Interruptions) 
THE VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH) : 
Please take your seat. 

SHRI   V.   GOPALSWAMY:   I 
have got great respect for Mr. 
Kamaraj. But, at that time, Mr. 
Kumaraswamy Raja was the Chief 
Minister of Madras State and not 
Mr. Kamaraj. But, Mr. Kamaraj 
always had the sympathy for the 
Backward Classes. He supported 
the Backward Classes movement. 

SHRI S. K. T. RAMACHAN- 
DRAN: At the instance of Kamaraj 
alone, there was the amendment. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
I request you not to interrupt. 
Please take your seat. 

SHRI V. GOPALSAMY: You 
are at liberty to have your own 
opinion. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR     DAYAL     SINGH): 
Mr. Gopalsamy, now you have to 
conclude your speech. 

SHRI V. GOPALSAMY: It is 
a very important thing, Sir. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
But you have taken more than 
your allotted time. 

SHRI V. GOPALSAMY: Sir, I 
am not speaking any irrelevant thing 
on this. Some of the pspeakers are 
raising irrelevant issues. I am speak- 
ing on the Mandal Commission, 
Therefore, Sir, if the Supreme Court 
says 'no', what happen ? What 
happened—in 1951 ? There was agi- 
tation.    Now, you   say  that    some 

people committed self-immolation, 
there is agitation in the North, 
there is agitation in Delhi, 
and it should be withdrawn. 
The demand is that the 
3.00 P.M. report should be with- 
drawn. Then, I would say 
that there will be agitation by the 
backward class people and there 
will be nothing wrong in 
it. They are keeping quiet now. 
They are like sleeping giants. 
Then, there will be agitation. You 
know what happened earlier. Youth 
committed self-immolation in the 
year 1965. Eight youth committed 
self-immolation. Bodies were aflame, 
thousands were killed. 

I would like to give a warning. 
I would warn those vested interests 
who are abetting and instigating this 
agitation. There will be a counter- 
agitation to defend the cause of the 
backward classes. Then, rivers of 
blood would flow through the 
whole country. Don't think that 
there is no spokesman for the back- 
ward classes. 

I am not here to find fault with the 
students. But the students have 
been thoroughly misguided and 
misled. By whom? By vested 
interests.   (Interruptions) Yes. 

Mr. Chavan, when he was speak- 
ing, said that there have been so 
many deaths in Delhi.   I would like 
to ask him.    What happened in the 
year 1984?   Thousands    of people 
were killed in Delhi, in the streets 
of  Delhi.   Kerosene      and   petrol 
were poured on them and they were 
set ablaze.   Thousands   were killed. 
But at that time, the then    Prime 
Minister tried to justify the carnage, 
tried to justify the holocaust, saying 
'When a big tree falls, the earth is 
bound to shake'. This was the sort 
of attitude.   Who   were the guilty 
people?   Who   were   behind      the 
1984 riots?   Some retired Supreme 
Court judges gave a report.    Accor- 
ding to that report, some top people 
of the Congress(I) Party were behind 
I    the riots.   The very   same people, 
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[ShriV. Gopalsamy] 
who were behind the 1984 riots, 
who were behind the 1984 holocaust 
are not instigating the agitation 
in Delhi. This is my accusation. 
(Interruptions) 

SHRI SHABBIR AHMAD 
SALARIA (Jammu and Kashmir): 
It is a serious allegation. 

SHRI V. GOPALSAMY: It 
is a sincere allegation. (Interruptions) 

SHRI JAGESH DESAI: Mr. 
Vice-Chairman, Sir, I take strong 
objection to this. He is accusing 
the Congress(I) Party, that it is be- 
hind this. This should not go on 
record. Either he should withdraw 
it, or, it should be expunged. 
(Interruptions) What right has he 
got to make such an allegation. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR      DAYAL    SINGH) 
Mr. Gopalsamy, kindly conclude 
now.   (Interruptions) 

SHRI V. GOPALSAMY: Sir, 
we have shown to the whole 
country... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
You have made your point. Please 
conclude now.   (Interruptions) 

SHRI     V.     GOPALSAMY:    I 
am saying that those people who 
were behind the 1984 riots are, 
today, instigating the student riots 
in Delhi.   (Interruptions) 

Sir, I pay my homage to all those 
students who committed self-im- 
molation, who have laid down their 
lives. At the same time, a distur- 
bing news-item appeared in the 
press. One student who was 
alleged to have committed self-im- 
molation gave a dying declaration 
to the effect that he was surrounded 
by    some     agitators,    petrol   was 

poured on him and he was set 
ablaze. This also appeared in the 
Press. Every day, thousands of 
rupees are being spent by the 
Congress(I) Party in instigating the 
agitation, according to reliable 
—information. Sir, we have shown 
to the whole world.. .(Interruptions) 

SHRI V. NARAYANASAMY: 
Sir, he is making a wild allegation. 
He is instigating a class war, 
(Interruptions) 

SHRI S.K.T. RAMACHAN- 
DRAN: He should substantiate his 
allegation. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
Mr. Gopalsamy, you have to 
conclude now. You have taken 
fifteen minutes more than your 
allotted    time.   (Interrruptions) 

SHRI S.K.T. RAMACHAN- 
DRAN: He is indulging in cheap 
publicity. We cannot tolerate this. 
(Interruptions) 

SHRI   V. NARAYANASAMY: 
Sir, when an hon. Member makes 
any allegation against any political 
party, it has to be substantiated by 
him. (Interruptions) What the hon. 
Member said should be removed 
from the record. He has to 
substantiate.   (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR    DAYAL     SINGH): 
Please take       your seat. 
Nothing is going on record. First 
you take your seat. (Interruptions). 
Nothing is going on record. I am 
requesting you to please take your 
seat. 

SHRI V. NARAYANASAMY: 
I am on a point of order. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
I have heard your point of order 
(Interruptions).       The      Chairman 
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or the Vice-Chairman will see the 
record. Don t worry. Mr. Gopal- 
samy, kindly finish your speech. 
(Interruptions). 

I have already given my ruling. 
Please take your seat. {Interruptions). 
All right, what is your point of order? 

SHRI V. NARAYANASAMY: 
When Mr.. Gopalsamy was speaking, 
he said that Congress (I) Party is 
funding the students' agitation, 
supplying   crores   of   rupees. 

THE VICE-CHAIRMAN 
(SHRI SHANKAR DAYAL 
SINGH) : Please hear me. I have 
already remarked that the Chairman 
or the Vice-Chairman will see the 
record. Do not worry at all. I 
have already given the instructions. 
That is all. 

SHRI       V.        GOPALSAMY: 
I have not uttered any unparlia- 
mentary words. This is what 
has appeared in the newspaper 
'Hindu'.      {Interruptions). 

THE VICE-CHAIRMAN (SHRI 
SHANKAR     DAYAL     SINGH): 
I have already given my ruling. 
Please take your seat. Now Mr. 
Solanki. 

SHRI      V.        GOPALSAMY: 
Kindly give me two minutes.   I am 
concluding. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
One   minute  only. 

SHRI   V.    GOPALSAMY: All 
right, one minute. On 16th Sep- 
tember under the dynamic- leader- 
ship of Dr. Kalaignar Karuna- 
nidhi we have shown our might of 
the backward class movement in 
the Madras city rally in wich more 
than 3 million people participated. 
That is why I said, the Congress® 
would not dare to make any state- 
ment against the Mandal Com- 
mission report in the State of Tamil 

Nadu. Therefore, I request this Na- 
tional Front Government not to 
succumb to any blackmail from any 
quarter. (Interruptions). I would 
like to appeal to this Government 
not to succumb, not to yield to any 
pressure, any blackmail from any 
quarter, come what may. I would 
appeal to the Prime Minister not 
succumb to any blackmail or 
or pressure. His name will go in 
the history of this country as the 
greatest champion of backward 
classes. The name, V.P. Singh, will 
go in the history of the country. 
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SHRI T. A.   MOHAMMED   SAQHY: 
What do you expect? 
SHRI AJIT P. K. JOGI: I will tell you. 

Wait. 
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SHRI TINDIVANAM G. 
VENKATRAMAN (Tamil Nadu): 
If it is so meagre, why do you have 
agitation then? •    • 

SHRI AJIT P.K. JOGI: Because 
you have not understood the 
Congress resolution. That is why 
you are moving away from the 
people. 

SHRI AJIT P.K. GOGI: I will 
conclude in two minutes. For the 
interruptions you must allow  me. 
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SHRI  S. JAIPAL REDDY: Mr. 
Vice-Chairman,    Sir,    today, I rise 
to make my first speech in this august 
House.... {Interruptions).       with a 
very heavy     heart.   As you know 

and as all of us realise the situa- 
tion outside is very sensitive and ex- 
plosive. Therefore, even as we make 
our speeches here, we need to exercise 
restraint.   At  the     very  outset,    I 

would like to place on record   my 
deepest   sympathy   for   those    who 

were killed either in police   firing 
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or who died on account    of   self- 
immolation.    We must try to under- 
stand  as  to  why  some  boys  and 
girls went to the extreme extent of 
committing   self-immolation.    They 
are, in my view,    innocent victims 
of  a   pseudoequalitarian      frenzy, 
worked   up   through      self-serving 
analyses   of high caste intellectuals. 
Our unconscious    upper caste ves- 
ted interests are getting transformed 
and transfigured   into   pseudoequa- 
litorian    frenzy.   I   cannot be ac- 
cused  of prejudice     against upper 
castes for I come from an    upper 
caste and I may add that I come 
from the upper class of an   upper 
caste,      So     even      if    a     man's 
test        devised,   I   would   not   be 
covered  by that.   This  story      of 
reservation is very long.     It is very 
instructive for us to recall that some 
kind of reservation for    backward 
classes in educational     institutions 
has been in vogue in south India 
for 105 years; some sort of reser- 
vation in jobs has been in vogue 
in South India for 75 years.   Why 
is it that so   much    resistance    is 
shown to this scheme only in north 
India,  more  particularly in  Hindi- 
speaking India, which we all consider 
the heartland of India?   What    is 
wrong with the heart of heartland 
of India ?   It is high time we turned 
the searchlight inwards. In the Con- 
stitution of India, we all know, there 
is a provision for reservation    for 
economically and socially   backward 
classes as contra distinct from Sche- 
duled Castes and Scheduled Tribes. 
In pursuance of this, it was in 1953 
that Kaka Kalekar Commission was 
appointed   and  that     Commission 
gave its report in  1955.   The Go- 
vernment of India then rejected this 
report in 1956.     What did the Go- 
vernment of India say in 1956 when 
it rejected the report?   It is  very 
illuminating for us to refer to that. 
It said among other    things, "the 
recognition  of the  specified  castes 
as backward may serve to maintain 
and   even   perpetuate   the   existing 
distractions on the basis of castes". 
The  Government     of India  then 

felt   that   caste   as   an   institution 
would be strengthened in case re- 
servation was made on the basis of 
caste.   No  doubt  it  was  a  noble 
sentiment.   I   do   not      dismiss   it 
lightly.   But we must consider as 
to whether caste in the last 34 years 
without reservation in North   India, 
without reservation in the Govern- 
ment   of India   services,   has  been 
weakened   as   an   institution   and 
whether new India has been enjoying 
a kind of blissful castelessness for 
the last 34 years because of absence 
reservation.   There has been reser- 
vation in South India.    Let each one 
of us put his hand on the heart and 
say where the caste as an institution 
is  stronger,  in North India  or in 
South  India.   How  does  anybody 
say   that   reservations      strengthen 
caste as an institution?     No objec- 
tive student    of social science can 
assert that caste as an institution is 
stronger in  South  India  than    in 
North India.   It is much stronger 
in North India.      Here people be- 
longing  to  other  castes  are  burnt 
in  North  India.   They  have  been 
getting   burnt    for      years      and 
decades.        What  was  the     other 
reason advanced by the     Govern- 
ment of India in 1956? I am quoting 
again:— 

"The main point to be stressed 
was whe' her the special needs of 
the backward classes could be in- 
tensively and effectively served 
by appropriate shifts of emphasis or 
by rearrangement of priorities 
within the framework of the exis- 
ting programmes or whether addi- 
tional programmes needed to be 
drawn up." 

So we have tried to remove the in- 
equalities which have been histori- 
cally inherited through proper plan 
priorities. Did we succeed in this 
in the last 34 years? If we had 
succeeded in this, how is it that onl 
4 per cent of the jobs of Class I 
services   of the      Government ,_of 
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India have gone to the people be- 
belonging to OBCs so far? Even 
in the case of Scheduled Castes 
and Scheduled Tribes for whom 
reservation has been in force for the 
last 40 years and more, only 8 per 
cent of the jobs of Class-I services 
have gone to them as against their 
entitlement of 22%. The OBCs who 
account for more than 50 per cent 
of: the population occupy only 4 
per cent of jobs; in fact, 4 per cent 
less than Scheduled Castes and 
Scheduled Tribes. So with what 
tongue in cheek can we talk of eco- 
nomic criterion? Now many 
people ask: why do not we go in for 
economic criteria? They also raise 
the question of merit. I would like 
to ask one simple question. Can 
merit be admeasured or assessed or 
adjudged in a socio-educational va- 
cuum? This question was put 
by a Supreme Court judge in Vasant 
Kumar's case and I would quote: 

"And, what is the merit? There 
is no merit in a system which 
brings about such consequences. 
Is not a child of the Scheduled 
Castes, Scheduled Tribes or other 
Backward Classes who has been 
brought up in an atmosphere 
of penury, illiteracy and anti- 
culture, who is looked down upon 
by tradition and society, who has 
no books and magazines to read at 
home, no radio to listen, no TV to 
watch, no one to help him with his 
home work, who goes to the nearest 
local board school and college, 
whose parents are- either illiterate 
or so ignorant and ill-informed 
that he cannot even hope to seek 
their advice on any matter of im- 
portance, a child who must per- 
force trudge to the nearest public 
reading room to read a newspaper 
to know what is happening in 
the world, has not this child got 
merit if he, with all, his disad- 
vantages, is able to secure the quali- 
fying 40% or 50% of the marks 
at a competitive examination where 
 the children of the upper classes who 
have all the,advantages, who go to 
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St. Paul's High School and St. 
Stephen's College, and who have 
perhaps been specially coached 
for the examination may secure 70, 
80 or even 90% of the marks? 
Surely, a child who has been able 
to jump so many hurdles may be 
expected to do better and better as 
he progresses in life." 

And the Supreme Court Judge says 
in a moving language: 

"If spring-flower he cannot be, 
autumn-flower he may be. Why 
then should he be stopped at the 
threshold on an alleged meritarion 
principle? The requirements of 
efficiency may always be safeguar- 
ded by the prescription of mini- 
mum standards." 

He  goes  on  to  add,   Mr.   S.B. 
Chavan: 

"Mediocrity has always trium- 
phed in the past in the case of the 
upper classes. But why should 
the so-called meritarian princi- 
ple be put against mediocrity when 
we come to Scheduled Castes, Sche- 
duled Tribes and Backward Clas- 
ses?"  a 

Chinnappa Reddy Commission 
which went into the question of 
merit in Karnataka and submitted 
a report in 1990, commissioned a 
study by the Sociology Department 
of Mysore University, and that 
study yielded the following results. 
"In the first year examination the 
marks obtained by the students, 
exclusively Backward Classes stu- 
dents, ranged between 54 and 65 %. 
It is, however, noticed that there 
is an improvement in the perfor- 
mance of the students in the second 
year and third year examinations. 
While the marks obtained by the 
students of the second year exa- 
mination ranged between 56, and 
70%, the marks of the third year 
examination ranged between 56 and 
82%." In other words, the. students 
who got admission on the basis of 
reservation   continued   to improve 
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upon their performance. Therefore, 
this argument of merit is really 
unsustainable and untenable. When 
people talk of economic criteria, 
I may bring to the notice of the 
House that an experiment based 
on economic criterion was tried out 
in Karnataka between 1961 and 
1973 and when a Government sur- 
vey was conducted in Karnataka 
after 1973 it was found that an 
overwhelming percentage of seats 
went to the so called economically 
poor of the forward castes. How 
did this happen ? In our country, 
in our system, where we have very 
few income-tax payees. It is very 
difficult to organise a dependable 
certificate of income in the first 
place. Many people say, "Look, 
the Constitution has referred to 
socially and educationally backward 
classes. You are mistaking them 
for backward castes." No; if a 
mistake was made, it was made 
by one of the founding fathers 
of our Constitution, Dr. Ambedkar. 
Dr. Ambedkar, while participating 
in the debate on this question, 
said, "All these socially and edu- 
cationally backward classes mean 
nothing more than a certain col- 
lection of castes." He said so in 
so many specific terms. 

We keep reverting to merit. All 
of us know that job opportunities 
in the Government sector are mini- 
mal and meagre. They are really 
available in the private sector and 
all of us know that the private 
sector companies are financed by 
the public institutions to the extent 
of 80 per cent. When I said this to 
a banker on a flight recently, he 
said, "Mr. Reddy, you are wrong. 
We finance to the degree of 105 
per cent!". Every project is over- 
invoiced and over-invoiced to such 
a degree that the equity capital 
is taken care of, dividend is taken 
care of, even before the factory 
goes into production, Mr. Viren 
Shah. 

SHRI VIREN J. SHAH (Maha- 
rashtra): How do I come into the 
picture ? 

SHRI S. JAIPAL REDDY i 
Because Mr. Viren Shah is the 
only friend with whom I can take 
liberties. 

SHRI VIREN J. SHAH : I 
think I should be treated as one 
of the backward persons under the 
Mandal Commission by a special 
amendment, not mentally backward 
though there are some. 

SHRI S. JAIPAL REDDY : We 
all know that a person who pro- 
motes a company becomes the 
Chairman of that company and his 
brother-in-law becomes the Mana- 
ging Director and his Banjha be- 
comes the Executive Director. Is 
there merit in this ? What kind 
of merit are we talking of ? Do we 
have any idea of merit ? And, 
you see, this particular system has 
been evolved on the basis of philo- 
sophy of positive discrimination and 
affirmative action. If you look around 
the globe, you will see that wherever 
such a reservation has been made, 
it has been made on the basis of 
special categories, special categories 
of people who have suffered from - 
historical handicaps. You have re- 
servation for Malays in Malaysia; 
you have reservation for the Negroes 
in America. Show me one country 
in the world—I am challenging our 
intellectuals and columnists who 
have been writing nonsensical things 
in papers owned by the upper 
class people—where reservation has 
been made on the basis of economic 
backwardness. I belong to an upper 
caste and I am not afraid of being 
accused. All the writers are against 
this; all the teachers are against 
this; all the Class I employees are 
against this; and all the lawyers 
are against this. 

PROF. SOURENDRA BHAT- 
TACHARJEE (West Bengal): There 
may be some exceptions. 
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SHRI   S.   JAIPAL   REDDY : 
There are exceptions, I agree. But 
why are they against this ? Because 
almost all of them belong to the 
upper castes __ {Interruptions).... 

SHRI M. M. JACOB (Kerala): 
Is this the beginning of the caste 
war ? 

SHRIMATI MARGARET AL- 
VA:   It  has   already  started. 

SHRI S. JAIPAL REDDY : 
Anyway, if the caste war leads to a 
class war, I will not be afraid. In 
India, I do not eeny that there 
has been some social mobility. But 
every student of social science will 
agree on a careful analysis that 
the social mobility in this country 

 has not been so striking as to di- 
vorce caste from class. After this 
decision was taken many people 
say that it was a hasty decision. 
I will not speak of everybody. I 
know the sincerity of a person like 
Shri Atal Bihari Vajpayee. He is a 
respected doyen of this august House. 
{Interruptions) There are always ex- 
ceptions to the rule. But all those 
who criticize this as hasty are those, 
generally, who do not have the 
intellectual, moral and political cou- 
rage  to   oppose  this  in  principle. 

 {Interruptions) 

As for the Congress (I), let me 
tell you, I do not accuse them 
of inconsistency at all, for this 
simple reason. They did not pro- 
mise reservations in their manifesto 
in 1977, they did not do so in 1980, 
they did not do so in 1984, they 
did not do so in 1989; and they 
are being true to their manifesto 
by opposing it now. Therefore, I 
do not accuse you of any political 
 or philosophical inconsistency; you 
are being true and loyal to your 
class character. {Interruptions) 

SHRIMATI MARGARET AL- 
VA: May I just interrupt you 
to say—you are talking about those, 

who are not with you as being 
intellectually bankrupt—that the Su- 
preme Court has just given a stay on 
the implementation ? 

AN HON. MEMBER: That is 
also hypocrisy! {Interruptions) 

SHRI S. JAIPAL REDDY 3 
While we have great respect for 
the Judiciary, while nobody in this 
country can go against the Judiciary, 
I would like to go on record: we 
beg to differ with the wisdom of 
the Supreme Court in the matter. 

{Interruptions) 

 

SHRI S. JAIPAL REDDY: 
I do not think in the history of 
this country any decision was ever 
taken after such maturing of de- 
mocratic process. 
 • 

I belong to the Janata Party 
tradition. I was in the Congress 
Party for ten years and an MLA 
twice on the Congress Party ticket. 
I have also belonged to the anti- 
emergency non-Congress tradition 
for the last 15 years consistently. 
In the last four elections, we pro- 
mised to implement the principle of 
reservation for backward classes in 
the Central Government. We won 
our mandate on this basis. If this 
decision is not democratic, I do 
not know how any decision can be 
democratic. 
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SHRI VIREN J. SHAH: Mr. 
Jaipal Reddy, may I ask you a 
question ? The Parliament was con- 
vened on the 7th of August. Why 
was it necessary to make this an- 
nouncement on the 6th ? This is a 
question which is in the minds of 
so many and there is no answer to 
that. 

SHRI S. JAIPAL REDDY: 
Mr. Viren Shah, my good friend, 
who has nothing but goodwill for 
this Government, has put a very 
pertinent  question. 

SHRI DAYANAND SAHAY 
(Bihar): I have a point of order. 

Since the Supreme Court has 
already given a stay order.... (Inter- 
ruptions) and Since the Government 
has managed to bail it out through 
the Supreme Court, why should 
there be a discussion now ? (Inter- 
ruptions) 

4.00 P.M. 

. SHRI. VIREN J. SHAH: You 
cannot say that the Government 
has managed the Supreme Court 
proceedings. Nothing can be mana- 
ged in the Supreme Court. It is 
objectionable to say that the Supreme 
Court is managed. 

(Interruptions) 

 

• SHRI DAYANAND SAHAY: 
I said: "Managed to bail it out". 
I have never said "Managed the 
court". 

SHRI    S.    JAIPAL    REDDY: 
Mr. Vice-Chairman, The Congress 
(I) staged four somersaults in the 

last six weeks. The first reaction of 
the Congress (I) to the announce- 
ment of the decision was one of 
approbation. As the movement be- 
gan to grow, the approbation was 
transmitted into ambiguity. When the 
movement grew and reached a stage 
further, it took a new dimension 
the dimension of ambivalence. When 
the self-immolation bids started, it 
took on still another dimension, 
namely, one of open and total 
antagonism. The Congress (I) role 
in this affair needs to be placed 
on record. Sir, my colleagues in 
this House, Mr. S. S. Ahluwalia, 
while making a speech at a students' 
gathering said that the students 
were not alone. He made this speech 
on 19th September. "Students were 
not alone. There were a number 
of Udham Singhs all over the 
country." He said that there were 
a number of Udham Singhs all over 
the country. I would like to know 
from Mr. Ahluwalia as to who is 
the person against whom these 
Udham Singhs are being directed. 
I would like to know that. I am 
placing it on record. Messrs. Rohit 
Bal Vora—he is the President of 
the Equality Front and the General 
Secretary of the National Federation 
of Central Government employees 
which is affiliated to INTUG, P. R. 
Kumaramanglam, S. S. Rathi, Su- 
bhash Chopra, H. C. Rawat, Gopal- 
Prasad Shastri have been aiding the 
movement. These are some of the 
names that have already appeared 
in the press. Mrs. Damayanti   Sharma 
M/s. Ashok Das, Rajinder Malik of 
Defence Colony Sajjan Kumar (how 
sajjan' he is we all know), H. K. L. 
Bhagat, Jagdish Tyt'er, Ashok Cho- 
pra, Sunil Jain have not been lag- 
ging behind, And you know who 
got this famous sticker''don't blame 
me. I did not vote for V. P. Singh" 
printed ? Mani Shankar Iyer. I 
don't know whether further proof 
is required about the participation 
of Congress (I). (Time bell rings) 
But  I  don't  blame   Congress (I) 
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because they are being   consistent They 
have al'ways been opposed  to reservations 
{Interruptions)   Supreme Court may have 
given a stay order. It wilt be respected. The 
Government v has  no  option  but  to' respect 
it. But let us remember that the coutre 
on umpteen occasion, has    upheld the   
principle   of     reservation   for 
backward    classes  based   on caste. I  
have no   doubt  whatsoever that the 
Supreme Court will   eventually uphold 
the validity of the Mandal report. 

SHRI   VITHALBHAI    M.   PA- 
TEL:  You  cannot  say that. 

   {Interruptions) 

SHRI   ,S,    JAIPAL    REDDY : 
I am expressing my opinion. 

DR.   RATNAKAR   PANDEY: 
You  cannot  challenge the  Court. 
{Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH) : 
I have already requested you all. 

SHRI    S.    JAIPAL   ' REDDY: 
Mr. Vice-Chairman, Sir, I hope. 
r- {Interruptions) My hope . is based 
upon the case law. Let Mr. Shiv 
Shanker come and say 'no' to _ me. 
My firm and fair hope is based 
upon well-established case law. But, 
.we, who-represent the 'polity of 
the country collectively, cannot de- 
pend on Supreme Court alone. 

•   DR.   RATNAKAR   PANDEY : 
Do   not   criticise  the  Court. 

SHRI    S.    JAIPAL   REDDY : 
    I am not criticising .the Court. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
Mr. Reddy, ' please conclude your 
speech  within   one  minute. 

SHRI S. JAIPAL ' REDDY: 
I am concluding, Sir. 

I, therefore, think that a dia- 
logue between the Government and 
all agitating sections is required. 
The . Government... .{Interruptions) 
the National Front Government -is 
prepared to conduct a dialogue 
with the' students with an open 
mind. I utilise" this forum to appeal 
to the students to respond to the 
appeal of the Government, and dis- 
cuss with the Government. , 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Shri 
Ram Naresh Yadav. 
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THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
Shrimati Renuka Chowdhury. 
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SHRI SUBRAMANIAN SWA- 
MY: I am on a point of order. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
No, please. I have already called 
her. 

SHRI SUBRAMANIAN SWA- 
MY: It is an important point of 
order. This session was called in 
order, primarily, to enable the Go- 
vernment to get a Constitutional 
Amendment on Punjab. Now, in 
the other House the Bill has fallen 
through because of lack of atten- 
dance. Therefore, I would like the 
Government to tell us whether they 
have called us all the way here 
without adequate preparation. At 
the very minimum, the Minister for 
Parliamentary Affairs should resign 
because he has made a waste of 
our time. We have come all the 
way.. .(Interruptions)... 

SHRIMATI RENUKA CHOW- 
DHURY (Andhra Pradesh): I am 
ashamed! 

SHRI SUBRAMANIAN SWA- 
MY: And, on top of that, because 
of the weak arguments placed by 
the Attorney-General, the Court has 
now, within one week, reversed 
itself and given a stay which means 
this is a drama on Mandal. There- 
fore, we would like a statement 
from the Leader of the House as 
to what the exact position is. Will 
we be required to come back after 
the holidays to cast our. votes 
because we have to make program- 
mes which have to be made suffi- 
ciently well in advance ? So, an 
urgent statement from the Govern- 
ment is necessary and also an 
apology from the Government for 
lack of preparation in ensuring 
attendance in the other House to 
see that the minimum of 50 per 
cent is present and, for that, the 
Minister for Parliamentary Affairs 
must resign forthwith. 

SHRI M. A. BABY (Kerala): 
Sir, if what Mr. Subramanian Swamy 
has said is correct, it is a matter 
of grave importance. I would also 
like to know whether what has 
happened in the other House is 
due to the deliberate and irrespon- 
sible abstention of Members of a 
particular political party en bloc. 
This also I would like to get clari- 
fied. 

SHRI H. HANUMANTHAP- 
PA (Karnataka): Are we discussing 
the other House ? 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
No. ... (Interruptions)... Just a 
second. I have heard you both. 
The Leader of the House will come 
here and then I will tell him and 
he will explain to you what the 
position is. Now, Shrimati Renuka 
Chowdhury. 

SHRI KAPIL VERMA (Uttar 
Pradesh): How can proceedings of 
the other House be discussed here ? 
They cannot be mentioned here. 

PROF. SOURENDRA BHAT- 
TACHARJEE: Sir, Dr. Subramanian 
Swamy, while referring to the Sup- 
reme Court's stay order, said that a 
drama was staged. Is he attributing 
that ........... (Interruptions). 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
I have not called your name; I 
have not allowed you. I have all- 
owed only Shrimati Renuka Chow- 
dhury. 

SHRI SUBRAMANIAN SWA- 
MY:* 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): 
It will not go on record. I have 
not allowed you. Shrimati Renuka 
Chowdhury. 

SHRIMATI RENUKA CHOW- 
DHURY: Sir, at the out-set, through 

*Not recorded. 



117 Short Duration [ 1 OCT. 1990 ] Dhcussion 118 

you, I would like to crave the in- 
dulgence of the House and I would 
start off by speaking of what appears 
to be that the Minister ................(In- 
terruptions) _  

SHRI SUBRAMANIAN SWA- 
MY: Maybe he can clarify the 
position if the House is meeting... 

SHRIMATI RENUKA CHOW- 
DHURY: I want to clarify what I 
want to say. 

SHRI SUBRAMANIAN SWA- 
MY: But on behalf of the Govern- 
ment you cannot clarify. Maybe 
you take her into the Government 
and then she can clarify. — (Inter 
ruptions)... 

SHRIMATI RENUKA CHOW- 
DHURY: Let me make a fervent 
appeal. Let us, as Members gof 
this House, first transcend our per- 
sonal biases and limitations and 
think on a collective note. We are 
not divided on the floor of this 
House where the matter of social 
equality is concerned. At no point 
did anyone dispute it and I don't 
think anyone, even now, would 
dispute the factor of social equality 
as a necessity in our society, in 
our structure as independent India. 
Then we have to consider what is 
the matter that we are seized with. 
.. .(Interruptions). May I crave the 
attention   of  the   House, please ? 

I.The      Vice-Chairman      (Shri   Bhaskar 
Annaji Masodkar)   in  the  Chair] 

What is the process of this deba- 
te? Where did it originate? Which 
directi on is it going to take ? I have 
been watching as a witness that we 
on 
the floor of this House have been 
divided on individual biases, where 
we arc speaking for the pro-ness or 

*Not recorded. 

the anti-ness of the Mandal Commiss- 
ion. Let us not give in to that be- 
because we are the chosen few. 
Each of us in Parliament is literally 
one in a million. Of 800 million 
people we are roughly 800 Members. 
We cannot talk about blood 
flowing which was spoken of 
from this side of the Benches or the 
unconditi onal withdrawal of the im- 
plementati on of the Mandal Commi- 
ssion which was spoken of from that 
side of the Benches. We cannot 
speak irrationally. What is the pro- 
cess of this debate? The process of 
this debate started when the Prime 
Minister on the 7th of August made 
the statement that he would execute 
or rather adopt the Mandal Commi- 
ssi onal Report and see to its imple- 
mentation. What then should we 
examine? We are going to do it to- 
day. (Interruptions) 

We are not going to go into the 
matters of whether there are enough 
jobs at all and whether we should 
reserve some of them. That is not 
what we are going to discuss. We are 
are not to go into the platitudes of 
what should be done and what has 
not been done. We have a matter on 
our hands. We have to see the effect- 
iveness of the consequences. We 
haveto see the relevance, and we 
have to see the timeliness. These 
are the measures that have been 
taken by the Government while 
implementing the Mandal Com- 
mission   Report. 

On the 7th of August when the 
Prime Minister spoke, nobody op- 
posed it. Not a single individual 
or a political party opposed it, 
opposed the nobility of the thought 
because in concept we are all togeth- 
er. We are not opposing the equali- 
ty of social status . We are working 
for a qualitative nation as Indian 
people. 

I am on OBC today. I have 
been declared by the Mandal Com- 
mission.   I did not know  that.   I 
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thought I was an lndian. That was 
the only requirement for me 
when I came into this House. 
When I have been answered to, 
looked  up to by people, it is pri- 
marily because I am an Indian. I 
am authorised by the fundamental 
fact that l am an Indian to enter this 
House, to enter the hallowed ground 
of Parliament. 

Nevertheless, what are we ques- 
tioning today? Yes, the nation 
isseized by the violence thatis caus- 
ing convulsion. The mother in 
me, the women in me, cannot stand 
by as a mute witness. Nothing 
can simulate the emotions that are 
generated in me when I see inno- 
cents die. I question : is this "the 
youth that we have empowered to 
vote us to power, who die before 
us? ; 

This is not the natural consequen- 
ce of the thing. We have seen 
50,000 women walking with candles 
in darkness, trying to simulate the 
grief of mothers who have lost their 
children before they have blossom- 
ed into full life. The nation is being 
ripped. We have been torn asunder. 
The fabric of this country is being 
ripped apart, and we are fighting, 
caste against caste.   Why? 

 ... 
 " 

I am not going to stoop and say 
that there are certain factions, cer- 
tain political parties. No, I will not 
do that. No movement would be 
able to sustain itself if it was an 
engineered one. There is some 
amount of spontaneity which has 
'come from the masses. Let us not 
for a moment fool ourselves that 
somebody else is responsible for our 
problems. No. As a part of this 
Government, I take responsibility, 
as a apart of the team, as a part in 
governance. But I would like to 
exercise judicious, caution'. Iwant 
you to realise that by virtue of sitting 
in the Opposition you are not absol- 

ved of your responsibilities and the 
oath that you take when you become 
Members of this House, of allegiance 
to this nation.  

We   have   made a mistake.   In 
our execution of the Mandal Com- 
mission Report we have   made mis- 
takes.   The Government has mov- 
ed a little too slowly. We are taking 
faltering steps in executing it. Yes, 
the Government thought that it was 
judicious   to close the educational 
institutions because it believed that 
that would contain flash points of 
violence.   What we did    overlook 
was that we needed to speak to the 
Vice-Chancellors, we should : have 
taken teachers into   confidence, we 
should have taken a consensus. We 
did not do it.   Whatever   measures 
we are executing seem to be steps too 
late.   So much senseless violence has 
erupted in this country.   So   many 
innocent  children  have, died.   No 
words are going to be abletomeasu- 
re the grief.   I will   beg to differ 
withMalaviyaji. 

 
We are talking of merit'. Let- us 
want to be the.first among the best, 
as my colleague, Mr. palpalReddy 
has pointed out. -, We are not going 
tobe maritorious In a. vacuum. Let 
us examine the fundamental factors 
which are rocking this nation and let 
us not isolate one community or one 
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class of people. We cannot, becau- 
se they are intrinsically woven Into 
the fabric of this country. So, we 
have to come back to the factors as 
to what is the process of this debate. 
The process of this debate Is the eff- 
ectiveness and the consequences of 
implementing the Mandal Commiss- 
sion's report. We have to examine 
the relevance of the measures that 
have been taken -and, the timing 
of this. May be the timing was 
wrong . I take full responsibility 
for that. The Government has "not 
empowered me,, but as a part of the 
benches sitting on this side, lam 
taking congnisance of it. I cannot 
bear to see law-makers becoming 
law-breakers, assaulting a woman 
and a child in this I Year of the Girl 
Child. There is" violence being 
committed against every individual 
who has dared to comeoutand speak 
But the Prime Minister is seized of 
this problem. He is seeking a solu- 
tion. Empower him to find it. We 
cannot divide ourselves on the floor 
of this House and fight. You can- 
riot fight against me because I am 
merely in "these benches. You 
are with me. No student is going 
to sit there and decide whether 
you are on that side or on this side. 
They will see you as a person in 
Parli ament empowered by the people 
for the people. That is the essence 
of democracy. Let us learn to: work 
towards the qualitative nation, 
not just in India' We are going to 
fight for the qualitative nation in 
international arena. India is on the 
nuclear map. We have had a 
tremendous success. We. could 
well be in the conomic hub of this 
internationally, but we are ruining 
ourselves. At ,. what cost are we 
doing this? Somewhere along the 
way we have lost .the basic goal 
perspective, that .of a better nation 
governed by the people. It is on 
record with the Prime Minister that 
individuals are feeling this thing. 
Yes,;I know the question the people 
are asking us now: is-the Mandal 
Commission . really relevant inview 
of the fact that three experts have 
diassociated with it ? Will it really 

end discrimination? Is it the ans- 
wer for me to be internationally 
competent? These are the questions 
that are asked by the people. But, 
you, me, we, who are empowered 
by the gift,of being here,"by the 
knowledge that is bestowed onus, 
that access and the reach we have to 
communicate to the masses,why .are 
wenot doing this? Why are we not 
going out to explain to the people? 
Can anyone of us, who are standing 
and. creating a noise for or against 
say that he is not seized of the 
matter? We have a problem on our 
hands. How best are we going to 
solve it? Please come out with a 
solution. Please offer us alternativ- 
es, which are viable and where there 
can be credibility for us. Don't 
come out with the Impossible. That 
will not resolve the problem. Each 
one of us is equally guilty on every 
death that has taken place in the 
past few months. And God knows 
about Mandal; he must be turning in 
his grave. , 

SHRI   DAYANAND SAHAY : 
Your responsibility is more. 

SHRIMATI RENUKA CHOW- 
DHURY : Undoubtedly. I thought 
I said that earlier. But you are not 
absolved of it, my dear colleague. 
You, as a Member, when you came 
to this House and took oath, you 
swore that you have allegiance to 
this country. We are not going to 
•be showing Mandal, as a Commis- 
sion which has discriminated an 
Indian against an Indian. That 
is what it has boiled down to. You 
have to take cognisance of what the 
country has been seized of. We 
have to collectively fight against it. 
We are not saying we have not 
made mistakes in this. Please 
help us to solve it because every 
Innocent child who died is our child. 
It is an Indian child. It is the wealth 
of my nation. It i s the qualitative 
child- They have,been moved to 
burn themselves. Let us not bejn- 
volyed in mud-slinging about politi- 
cal parties. This is the  very reason 
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anti-social elements are making 
hay while the sun shines for them. 
They have set the children on fire. 
We have stood by as mute witnesses, 
my God. 

God of my witness, what is the 
religion that I have sworn allegiance 
to ? The national flag? I have repeat- 
edly said it on the floor of this House. 
With this flag as my witness, will you 
not join me 

THE VICE-CHAIRMAN 
(SHRI BHASKAR ANNAJI 
MASODKAR) : Madam, keep 
to     your   time. 

SHRIMATI RENUKA 
CHOWDHURY : I am concluding. 
You have been very kind. You 
have been    indulgent. 

THE VICE-CHAIRMAN 
(SHRI BHASKAR ANNATI 
MASODKAR) : Because there 
are so many Members who want 
to express    themselves. 

SHRIMATI RENUKA 
CHOWDHURY : This is an appeal. 
We are seized with this matter. 
These are the measures the Govern- 
ment have taken. We have tried to 
contain the violence. We are 
rounding up the anti-socia' elements 
hence there is a little bi* of violence 
in the past two or three days. We 
may be a little late but we are trying 
to contain it. Please help us. 
Please go along with us. Thank 
you. 

DR.        NAGEN SAIKIA 
(Assam) : Mr. Vice-Chairman, 
Sir, it is seen that no party dares 
to     oppose    the    imp'ementation 

of the recommendations of the 
Mandal Commission for the only- 
reason that all parties want to 
satisfy the 80 percent of this popu- 
lation of our country but most of 
them have come up to oppose it 
indirectly, because to me they are 
basically the representatives of the 
20 percent of the people only. I 
would like to request these people 
to abandon the double standard in 
their thinking and activities. Rather 
they should come forward courage- 
ously to speak out their mind. On 
the surface, they have been stating 
that they support the recommenda- 
tions of the Mandal Commission but 
in private some people oppose it. I 
would request them to come out with 
their real colour in the interest of 
the nation and the people. 

Today, North India is witnessing 
a violent agitation on the reservation 
issue.   A good number of students 
and youths have   resorted to sev- 
immo'ation to register their protest 
against the imp'ementation of the 
recommendations of the    Mandal 
Commission.      Why ?    Is it    a 
fact that   reservation of 27 per cent 
of the jobs for the OBC as it has been 
dec'ared would certainly affect the 
other sections of the people ? Would 
it deny justice to one who is coming 
from a community   other  than the 
OBC, SC and ST?   A   share     of 
27perent is a very small part of the 
whole.   In some   States their reser- 
vation is more than 60 per cent, for 
example, in Tamil Nadu.   But   no- 
body seems to have been    affected 
in     that       State.     Then,    why 
the people in the States of   north 
India are apprehensing    that their 
future will be Weak?   I have been 
observing that there are some mis- 
givings,   misunderstandings  regard- 
ing the recommendations in the mind 
of the people.   The peop'e are not 
well aware of the recommendations. 
There is a fear in the mind of the 
people.   The  Immediate   duty and 
responsibility of the conscientious 
people is to remove   the misunder- 
standing, the misgiving, the   fear, 
from the mind of the people, but not 
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to instigate either the pro-reserva- 
tionists or the anti-reservationlsts 
to generate the caste hatred and 
poison the whole atmosphere. 

Sir, Congress (I) has demanded 
the resignation of the hon. Prime 
Minister. But what for? Is It 
for the historic move that this Gov- 
ernment is taking which had to be 
taken a decade back when Congress 
(I) party was in power? They have 
been criticising us for not diluting 
the Reservation Policy and at the 
same time asking the students to 
come to the negotiating tab'e. But 
what is there for dilution at all when 
a minimum has only been given? 
But political forces have been trying 
their best to create a fear psychosis 
in the minds of the people that the 
future of a section of people is going 
to be deemed. Is there any truth 
at all in it? As Mr. Vajpayee stated, 
there is a communication gap and 
that gap will have to be filled up. I 
request the Government to take 
immediate necessary steps to bring 
the agitators to the negotiating table 
and remove their fears and mis- 
understandings and assure them that 
they would not he denied of their 
due. I hope, with i n a very little time, 
we shall be able to convince the 
youth and the students of this coun- 
try that they would not be denied 
justice and to resolve this situation, 
we shall have to fight unitedly. I 
appeal to all the Members of the 
House, irrespective of their political 
affiliations, to come forward, fight 
unitedly the evil and to make the 
country progress. 

 
Those who had not the intellectual 
and moral courage to oppose 
reservation are opposing the Gov- 
ernment. Particularly his reference 
was to the Congress   Party. 
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THE      VICE - CHAIRMAN
(SHRI BHASKAR        ANNAJI 
MASODKAR)   :   Every ody shares 
your concern, your feelings. 

THE VICE-CHAIRMAN
(SHRI BHASKAR ANNAJI 
MASODKAR) : At least the Chair 
shares your view. 
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SHRI KAHNU CHARAN 
LENKA (Orissa) : [Mr. Vice-Chair 
man, Sir, I want to speak in Oriya, 
my mother tongue.] Mr. Vice- 
Chairman Sir, I rise to participate 
in this Short Durafion Discuss- 
ion on Mandal Commission Report 
with a heavy heart. Today whole 
of India is burning. There is no 
peace anywhere. Those who are 
the future of India have now taken 
to the streets. They are fighting not 
only agaist the Government but 
unfortunately among themselves. An 
unfortunate conflict is being started 
between on ccaste and the other, bet- 
ween one community and the other. 
In this context, we have assembled 
here in this august House to discuss 
the problem which has arisen out 
of the Government's decision to 
implement the recommendations of 
the Mandal Commission Report. 
Mr. Vice-Chairman Sir, today I have 
listensed to the speeches of many 
honourable members.   I wished the 

     English translation of the original 
speech delivered in Oriya. 

honourable members had not brou- 
ght polities to this debate. But 
unfortunately they have not gone 
above petty political motives while 
participating in this discussion. Mr. 
Vice-Chairman Sir, the Congress 
Party has clearly stated its support 
for reservation of Government jobs 
for backward people in the country. 
Congress Party is never against the 
implementation of the Mandal Com- 
mission Report. Congress Party 
sincerely wants the improve- 
ment of the economic condition of 
the eighty percent of the people 
of India. Who are living below pov- 
erty ine. That is why my party has 
taken up many programmes 
for the development of weaker sec- 
tions in the last forty years. Gur 
'ate Prime Minister Smt Indira 
Gandhi through twenty point pro- 
grammes took many steps to remove 
poverty      from     our        country. 

Mr. Vice-Chairman Sir, it is 
is not true that the Congress Party 
kept the Mandal Commission Report 
in cold storage. Keeping the 
Mandal Commission Report in 
view late Smt. Indira Gandhi and 
Shri Rajiv Gandhi through twen- 
ty point programme wanted to 
to provide opportunities to improve 
the social and economic conditions 
of the weaker section in our society. 
They were convinced that if the 
Mandal Commission Report will 
be implemented caste war will 
start in our country. Casteism will 
again be revived in our society for 
which the country has suffered for 
thousands of years. That is why 
congress party has always emphasised 
on improving the lot of the people 
who are living below poverty line 
irrespective of the castes to which 
they belong. Accordingly the 
Party has formulated its policies. 

Mr. Vice-Chairman, Sir, the 
allegation of the friends from the 
treasury benches that the Congress 
Party is against reservation is not 
true. Congress party has objected 
to the way *he list of the backward 
castes is preparedby the Commission. 
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If castes is the basis for identifying 
the backward people in our 
country then I doubt whether 
all the people who are backward will 
get the benefit of this reservation 
policy. 

Mr. Vice-Chairman Sir, I 
want to speak about Orissa. 
Today I want to caution the National 
Front Government and also Shri 
Ram Vilas Paswan not to mea- 
sure India by the measuring rod 
of Uttar Pradesh. India is one. It 
is a multi-lingual multi-religious 
society. The people of India are 
secular. Mr. Vice Chairman 
Sir Casteism was unknown in Orissa. 
We the people of Orissa have never 
believed   in    casteism. 

Today for the first time castsism 
is imposed on us from Delhi. 
Today, Unfortunately Orissa is 
witnessing casts-war. Mr Vice- 
Chairman Sir, you will be surprised 
to know that five out of six people 
who were killed in Orissa during 
anti-reser-vation agiation belong 
to backward class. I want to 
ask the question as to why the back- 
ward people of Orissa even are not 
satisfied with this reservation po- 
licy. They are aware of the fact 
that the Mandal Commission Re- 
port will deprivex many poor people 
of the state because the report 
is prepared on the basis of caste. 
Many backward castes of Orissa 
are deprived of the benefit of re- 
servation. Mr Vice-Chairman Sir, 
Mandal Commission has identified 
224 castes in Orissa. These 224 
castes have been identified on the 
basis of 1931 census. Orissa was 
not created as a separate province 
in 1931. Now 40% of castes listed 
in the Report is non-existant in 
Orissa. If this Report is implemen- 
ted in Orissa only 14% to 15% of 
the  population  of Orissa will    qe 

benefitted.   About 70% of the   back- 
ward castes in Orissa are now de- 
prived of the benefit of the imple- 
mentation of Mandal    Commission 
recommendation. 

Mr. Vice-Chairman , Sir, you 
will be surprised to know that the 
Mandal Commission Report has 
again created a division in the same 
caste. The khatriyas, the kahanda- 
yats and the chhasas (cultivators) 
constitute 45 % of the total popula- 
tion of the state. Out of which 
they have included only two castes, 
The first one is Paikasandthe other 
is Pradhans. About 42% of 
the Backward castes have been 
left out. An ironical situation has 
been created in the whole of 
Orissa that the people who belong 
to backward classes have now started 
the agitation. 

Mr. Vice-Chairman Sir, I want 
to state it emphatically that no 
political Party is behind this agi- 
tation in Orissa. This is a sponta- 
neous agitation in the state. The 
one and only reason of this agitation 
is the faulty way of implementing 
the  Mandal  Commission  Report. 

Mr. Vice-Chairman Sir, about 
82% of the population are poor 
in Orissa. About 44% of reservation 
already exists in Orissa. Out of 
this 14%, 38% for S.C., S.T. and 
6% for disabled persons. If we 
keep the Supreme Court verdict 
in view then only six percent are 
left out to make it 50%. Already 
44% of reservation is existing, only 
6 % are left out. Whether the Govern- 
ment is thinking of giving this left 
out 6% reservation to backward 
communities ? The Chief Minister 
or Orissa, Shri Biju Patnaik has 
rightly opposed the implementation 
of this Report in Orissa. He is well 
aware of the situation in Orissa. 
He knew that the people of Orisas 
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will never accept the Report. But 
unfortunately he has changed his 
stand when he gave a statement 
in Delhi. If the Mandal Com- 
mission Report will be implemented 
as it is then many job-seekers in 
Orissa belonging to backward com- 
munities will be deprived of the 
benefit of the reservation meant for 
them. 

Mr. Vice-Chairman Sir, today 
not only Orissa but the whole 
country is burning by this anti- 
reservation agitation. The students 
have taken to the streets. There are 
reports of Police excesses on agi- 
tators. Police firing has taken place 
resulting in deaths of the agitators 
in many places. Life and property 
of the citizens are no more secured 
now in this country. I want to ask 
as to who is responsible for such a 
situation like this. Everybody is 
asking this question to the Govern- 
ment. Today's question is not of 
supporting or oppositing the Mandal 
Commission Report. This is not 
the subject matter of today as to 
who will oppose Mandal Com- 
mission Report or who will support 
Mandal Commission Report. What 
matters is the situation which has 
arisen out of the Government's 
decision to implement the recom- 
mendations of Mandal Commission 
Report. Who is responsible for this 
situation  arising  today  in  India ? 

Mr. Vice-Chairman I am just 
concluding. 

Shri Atal Bihari Vajpayee has 
asked a question to the Govern- 
ment and Prime Minister during 
his speech as to what is Govern- 
ment's stand on Supreme Court's 
verdict. The honourable member 
who is the General Secretary of the 
Party told that we will oppose it. 
Mr. Vice-Chairman Sir, is it a 
sensible answer ?A veteran member 
Shri Bajpayee hesspokcn and his 
speech is welcome by  members 

of all parties. But what is the answer 
from the Government ? I charge the 
Government of madness. This is 
a mad Government. It is very in- 
sensible to the problems of the 
people of the country. The Govern- 
ment is only after cheap popularity. 
In the name of implementing the 
Party's election manifesto the Go- 
vernment wants to fish out of the 
troubled water. In the past Congress 
has done a lot for the Harijans 
and Adibasis and for the down- 
trodden in the country. Congress 
Party has worked for the upliftment 
of the minorities. In order to de- 
monish the Congress Party's vote 
bank among the S.C., S.T. and 
minorities, the Prime Minister V. P. 
Singh has revived casteism in the 
Country by giving the promise of 
implementing the Mandal Commis- 
sion Report. What I feel is that 
after 43-years of Independence the 
second Jinnah has emerged in our 
country. The first Jinnah had divided 
the country on the basis of religion. 
He went against the ideologies of 
Mahatma Gandhi and created Pakis- 
tan. Now Pakistan is going to be 
created in each and every village 
and family during the tenure of 
Shri V. P. Singh as Prime Minister. 
What I want to say is that Shri 
V. P. Singh is shedding crocodile's 
tear for the poor people of India. 
Has he left his palace ? Let him 
come out and exhibit through his 
character and programmes that he 
is really working for the poor 
people. Who is obstructing the 
upliftment of the downtroden in 
the society ? Every honourable me- 
member of this august House wants 
that there should be reservation in 
Government jobs for backward clas- 
ses. Nobody is apposing it, Sir. 
I am just concluding. But the man- 
ner in which the Report is being 
implemented is faulty. 

Mr. Vice-Chair Sir, on the 
one hand that Government in visiles 
the agit. ating students for discu 
si on to   .solv the problem   on  the 
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other   the   Government   wants to 
implement for recommendations! of 
the   Mandal   Commission     Repors 
It  creates  confusion  in  the    mind 
of the  students.   Nothing  will  be 
achieved  by maintaining  a  double 
standard like this. What I feel is 
that  the  Government  is  not  very 
sincere about inviting the students 
for discussion and finding a way 
out.  All the supporting parties  of 
National   Front   Government   have 
alleged  that   Shri  V.   P.   Singh  is 
trying   to   implement   the   Mandal 
Commission Report in a haphazard 
and a hasty manner. The Report 
should have been discussed thorough- 
ly  in  the  country.   This   fact  has 
been  said by  all political parties. 
I fail to understand the real motive 
Of   the   Government   behind   this 
hasty   decision   to   implement   the 
Mandal Commission Report. A na- 
tional   debate   should   have   taken 
place to bring a consensus on this 
issue   which   would   have   satisfied 
the backward   classes. But the Go- 
ternment   has    failed   to   do   this. 
Instead   the   Government   has   en- 
couraged a caste war between dif- 
ferent castes in our country. That is 
why there  is   tension  and  turmoil 
everywhere in the  country.  Today 
I  want  to  appeal  to   all  political 
parties  to  do   something  to  bring 
an end to this caste war, the country 
has faced. Today students are im- 
molating  themselves.  It  is  a  very 
very serious problem. We all should 
go above party politics and find out 
ways to solve this serious problem. 
Mr.  Vice-Chairman  Sir,  today the 
Supreme Court has stayed the im- 
plementation of the Mandal Com- 
mission Report. This stay order will 
give an opportunity to us for making 
a thorough discussion over the issue 
through a national debate. All poli- 
tical parties should discuss it and a 
way should be found. A new list 
may be prepared by including all 
the backward castes. A fresh appeal 
may be made before the Supreme 
Court. 

Thank you. 

THE VICE-CHAIRMAN (SHR- 
BHASKAR ANNAJI MASODI 
KAR): Kumari Chandrika Kenia. 
Before you begin, let me take the 
sense of the House. We are working 
upto 6 o'clock isn't it, ? There are 
several names with me and unless 
the names are withdrawn, it will 
not be possible to finish the debate. 

SHRI H. HANUMANTHAP- 
PA: He will continue on the next 
working day, now that the cons- 
titutional amendment is not coming. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): What is the sense of the 
House ? Mr. Minister, we can con- 
tinue tomorrow ? By tomorrow I 
mean  the  next  working day. 

SHRI RAM VILAS PASWAN; 
We have no objection. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): All right, we will continue 
this   debate. 
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SHRI SURESH PACHOURI 
(Madhya Pradesh): What would be 
my serial number on 4th ? 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): It will be there because 
there are so many Members from 
your party. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): It will be there. Mrs. Alva. 

SHRIMATI MARGARET AL- 
VA: I will finish in ten minutes. 
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SHRIMATI CHANDRIKA PR- 
EMJI KENIA: The matter is till 
sub-judice. The matter cannot be 
discussed. 

SHRI DIPEN GHOSH: We can- 
not discuss the role of the Attorney- 
General. 

SHRI SUBRAMANIAN SWA- 
MY: On the role of the Attorney- 
General what objection has he got ? 

SHRI RAM AWADESH SI- 
NGH:  He  did  not  represent  the 

case. I am talking about the Attorney- 
General. (Interruptions) 

SHRI SUBRAMANIAN SWA- 
MY : He is saying that the case was 
poorly represented.  (Interruptions). 

SHRI RAM AWADESH SI- 
NGH: I am talking on the argument 
of the Attorney-General. The Attor- 
ney-General said, "I am neither 
for refusal nor for acceptance of 
the stay petition." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): Let us not discuss the case. 

SHRI RAM AWADESH SI- 
NGH: He said like that. He has 
no right to say like that. The Govern- 
ment should sack him. He should 
be removed immediately. 

SHRIMATI MARGARET AL- 
VA: V.P. should be sacked from 
the  Government. 

SHRI RAM AWADESH SI- 
NGH: If the Government does 
not do this, it will mean that he 
has acted under instructions from 
the  Government, 

SHRIMATI MARGARET AL- 
VA: He has. 

SHRI RAM AWADESH SI- 
NGH: So, this Attorney-General 
should be immediately sacked and 
the panel of lawyers should be 
changed immediately because they 
cannot represent the case of back- 
ward classes. Ninety per cent of 
lawyers are against the reservation. 

DR. ABRAR AHMED KHAN: 
* 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): Nothing will go on record. 
(Interruptions). 

*Not recorded. 
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SHRI SATYA PRAKASH MA- 
LAVIYA:   It   is unparliamentary. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): Shri Ram Awadesh Singh, 
please take your seat. 

SHRI RAM AWADESH SI- 
NIGH: He did not argue the case 
at all. 

 
THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASOD- 
KAR): All Members should please 
take their seat. {Interruptions). No- 
thing is going on record. Please sit 
down. 

SHRI SUBRAMANIAN SWA- 
MY: I am on a point of order. 
Tomorrow is a holiday. Oct. 3 is a 
holiday because of the birthday 
or Prophet Mohammed. It was an- 
nounced on the ramparts of the 
Red Fort. Now, there is a widespread 
feeling among a very large section 
of the population that Rishi Valmiki's 
birthday should also be a holiday. 
It falls on the 4th. Therefore, it is 
our demand that it should be a 
holiday. We want to know whether 
they are seriously going to meet 
on 4th or not. We would like the 
Government to make a statement 
whether they have got any regard 
for Valimiki or not and whether 
they will have a holiday in his name. 

LEADER OF THE HOUSE 
SHRI  M.   S.  GURUPADASWA- 

MY): There will be no holiday on 
the 4th. 

SHRI SUBRAMANIAN SWA- 
MY: Now, they are exposed as 
anti-Scheduled Castes. {Interruptions) 
The former Deputy Prime Minister, 
Mr. Devi Lai, was humuliated today 
at the Raj Ghat. He was not allowed 
to lay a wreath there, because they 
said tomorrow VIPs like the Prime 
Minister are coming and they don't 
want this to be pulluted. After 
much of fighting, Mr. Devi Lai was 
allowed to lay a wreath. This is an 
insult. This is not the way to treat 
the former Deputy Prime Minister. 

SHRI MOHAMMAD AFZAL 
{alias MEEM AFZAL):I am sorry 
the Member has tried to riducule 
the holiday for Prophet Moham- 
med's   birthday. 

SHRI SUBRAMANIAN SWA- 
MY: No. I myself attended a mee- 
ting in Madras on Prophet Moham- 
med's birthday. There is no ridi- 
culing. But you have devalued Rishi 
Valmiki, who was the author of the 
Ramayana, an epic of India and 
you are refusing to have a holiday 
on  his  birthday. 
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SHRIMATI MARGARET AL- 
VA: I am with drawing my name, 
Sir. 

SHRI   DIPEN   GHOSH:   Our 
Party wants that Mandal Com- 
mission's recommendations are im- 
plemented. But, at the same time, 
we want the settlement of the con- 
troversy which is raging in the 
country over the question of execu- 
tion of these recommendations. 
My colleague, Mr, Balanandan, has 
already spoken. While speaking, 
he had stated the suggestions given 
by our party to the Government 
about what is to be done at 
the moment. When we say that 
economic criterion has to be taken 
into consideration while implemen- 
ting the Mandal Commission re- 
commendations, we want to make 
it clear that we don't want reducing 
of 27 per cent reservation which 
the Government has proposed for 
the socially~and educationally back- 
ward classes. But what we want 
is that among the socially and edu- 
cationally backward classes, there 
may be sections who have for his- 
torical reasons become a little 
affluent for whom there should not 
be so much reservation. But, at the 
same time, there are other sections 
among the socially and educationally 
backward classes who are the 
poorest of the poor and they should 
be given a little better and larger 
share of the 27 per cent. So this 
point I want to make clear. But 
we want settlement of the contro- 
versies that are raging over the exe- 
cutions of these recommendations. 
Today, we heard that the Supreme 
Court had given a stay. Of course, 
the Government has to abide by the 
stay order given by the Supreme 
Court. But the settlement of the 
issues that have emerged, contro- 
versies which have emerged out 
of the implementation of these re- 
commendations should not be al- 
lowed to be settled by a court. 

SHRI K.G. MAHESHWARAP- 
PA (Karnataka): The matter itself is 

posted on the 23rd October. The 
Supreme Court has not given a 
blanket stay. The Supreme Court 
has not stayed the identification 
of the backward classes/communities 
in all the States during this period. 

SHRI   DIPEN  GHOSH: What 
I want to say is that whether there 
is a blanket stay or not a blanket 
stay  by the  Supreme  Court,  the 
necessity of settlement of the contro- 
versies that have emerged out of this 
agitation is all the more important 
because settlement has to be made 
not in a court of law but through 
discussion and negotiations with the 
groups and all the sections of the 
people who are agitating like stu- 
dent community and other political 
forces behind them.    There should 
be a national dialogue on it.   So 
what     I   want to say is that    the 
the   student  community must   be 
taken into confidence.      Whatever 
misgivings—I  think there  must  be 
some   misgivings—whatever      mis- 
conception that has percolated down 
—those misgivings and   misconcep- 
tions have to   be   removed from 
the minds of the   students.    To re- 
move those misgivings and miscon- 
ceptions, there should be a negotia- 
tion, there should be a discussion. 
Mr.   Salve  was telling that  when 
the Government says that they are 
prepared for negotiations but they 
are not going to change the decision, 
then,  how the other sections will 
come to negotiations.       Similarly, 
the other way round there is a prob- 
lem.   If the Government says that 
we are not going    to implement 
those things, come to negotiation, 
then,  the  other  sections may  say 
that there is no necessity of nego- 
tiations.   So I think there should 
not be such a precondition from 
either side that the     Government 
must stop   implementation   or im- 
plement and then alone the negotia- 
tions should take place. 

Thirdly, Mr. Vice-Chairman, the 
other side, the Opposition Members 



155 Short Duration [RAJYA SABHA] Discussion 156 

[Shri Dipan Ghosh] 
have discussed the matter, have made 
certain observations. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): Mr. Ghosh, how much time 
you are likely to take? There are 
some announcements to be made. 

SHRI      DIPEN        GHOSH: 
Only five minutes, Sir. Mr. 
Ram Naresh Yadavji was tel- 
ling that in 1951 there has been an 
amendment in the Constitution and 
in that amendment, that is in article 
15(4), it has been stated "Nothing 
in this article or in clause(2) of article 
29 shall prevent the State from ma- 
king any special provision for the 
advancement of any socially and 
educationally backward classes of 
citizens or for the Scheduled Castes 
and the Scheduled Tribes." Why 
this amendment was brought in 
1951? When this amendment 
was brought, Pandit Jawaharlal 
Nehru was the Prime Minister and 
Congress party was ruling the 
country. Again, when article 16(4) 
was enshrined in the Constitution, 
what was the idea behind it before 
the Constitution-makers? Was it 
to make it an ornamental provisin? 
It is not an ornamental provision. 
When this provision was enshrined 
in the Constitution, was incorpo- 
rated in the Constitution, the idea of 
the Constitution-makers was to im- 
plement it, not to make this pro- 
vision an ornamental one. Today, 
tomorrow or day after, these pro- 
visions have to be implemented and 
while implementing these provisions, 
some controversy may arise, some 
opposition may come. Article 
16(4) says, "Nothing in this article 
shall prevent the State from making 
any provision for the reservation 
of appointments or posts in favour of 
any backward class of citizens which, 
in the opinion of the State, is 
not adequately represented in the 
services under the State." Is there 
anobody on this side or that side 
to proclaim that they are adequately 

represented in the Central Services? 
It is not adequately represented. 
There are so many Ministers who are 
there. They presided over the de- 
partments including Mr. Chavan. 
He is not here. He was the Minister 
of Home Affairs who was to look 
after this particular aspect. I had 
been in the Central Services and 
I know that. At least, everybody 
should agree that article 16(4) is 
yet to be materialised. Until and 
unless these backward classes are 
not adequately represented, some- 
thing has to be done and what is 
the idea behind incorporation of 
these two provisions? There are 
provisions for equality of opportunity 
in jobs, equality of opportunity in 
other spheres. But still there are 
provisions like article 15(4) or 16(4). 
Is it contradictory to each other? 
No. The question is, until that 
equality of opportunity is achieved, 
some protective discrimination is 
essential. It is called protective dis- 
crimination till the equality is achieved 
as enshrined in the Constitution. 
So the Constitution-makers while 
declaring the equality to be achieved, 
had made these two provisions. 
Mr. Chavan said, "courage, brave" etc. 
Some day, somebody has to be 
courageous. Otherwise, no social 
reform can be effected. Yesterday, 
I was seeing on TV the Vice- Presi- 
dent of our country, the Chairman 
of this House, who was inaugurating 
the birth anniversary of Raja  Ram- 
6 P.M. 

mohan Roy. Had Raja kammohan 
Roy not fought a street battle to 
prevent Sati Dhaha would he have 
been successful? Had Ishwar 
Chandra Vidyasagar not fought 
a street battle, would he have been 
able to introduce women's educa- 
tion? Would he have been able to 
introduce widow marriage? Quite 
otten in the course of history there 
have been big battles. When a good 
thing was sought to be done, 
there was opposition. Even in the 
current history what happened when 



 

Hindu Code Bill was   sought to  be 
passed by this House?   Have   you 
forgotten it?   What happened when 
bank   nationalisation   was   done? 
What happened when Privy Purses 
were   abolished?   Have   you   for- 
gotten those days when the   news- 
papers used to scream?      So that 
has to be understood.     Somewhere 
somebody  has  to  be  courageous: 
otherwise, these tensions will remain 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): Would you like to conclude 
now   or  continue next  time?   We 
are continuing the debate on 4th. 
Would you like to continue or would 
you like to conclude? 

SHRI    DIPEN    GHOSH: All 
right. If you are going to continue 
the debate on 4th, I will continue 
on that day. 

ALLOCATION   OF TIME    FOR 
GOVERNMENT LEGISLATIVE 

AND OTHER BUSINE SS 

THE VICE-CHAIRMAN 
(SHRI BHASKAR ANNAJI 
MASODKAR): Before we rise for 
the day, I have to inform the Mem- 
bers that the Business Advisory 
Committee at its meeting held today, 
the 1st October, 1990, allotted 
time for Government Legislative and 
other Business as follows:— 

 

  Business Time 
Allotted 

1. onsiderat 
Bill, 1990, 

ion and passing of the Constitution (75th Amendment)
as passed by the Lok Sabha        . . . .  

5 ho urs 

2. Resolution regarding ccntmuarce cf President's Rule ;n the State 
of Punjab                  ................................................................... 

1 hour 

3. Considerate 
Bill, 1990, 

on and pass:ng of the Cantonments (Amendment) 
as passed by the Lok Sabha.........................................

2 hours 

With this announcement.. 

SHRI       JAGESH DESAI 
(Maharasthra): I would like to make 
it very clear that this Session is 
convened for the purpose of Punjab 
and that is why other business should 
not be allowed. After all, we have 
our own engagements. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR) : We are on the other business. 

SHRI JAGESH DESAI: Sir, 
I just want to put it on record. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASOD- 
KAR): This is a decision of the 
Business Advisory Committee. 

The House stands adjourned to 
meet at 11.00 A.M. on Thursday, 
the  4th  October,   1990. 

The House then adjourned at 
three minutes past six of the clock 
till eleven of the clock on Thurs- 
day, the 4th October. 1990. 
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